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freheTaTe, 29 #%<, 2026

FT.37. 2190(37).—orar sTfafa=rm, 1989 (1989 =T 24) F &m=T 20A FY IT-TT (1) BT e
Tf<RAT T AN FXd gU ( o oI “I<F ATIRaR” gl AT 8 ), % O, TH 927 § 6q2 g4 % THTq 1%
ATEaST A 3297 & I 2, ATLAT § Fod 7 T |erd Fawor, g 297 157 & qaf Maradd St §
fAeeare #=o & Meaaq I8 9T FNeq] Hed & AT ITH | Heaaie AR T9H1 & e .41
559/8-10 9T FHITY HE&AT 384 AT TT TEH U A HT (AHT ATHF [A9T ¥ed TRATSAT % fHoamas
& forT srarear €, wag g Uy i F7 ATeRIgr e v sTwT "ot =it FdT g

Fre off =Teh, ST 3 S[T0 | &= T@qT §, 98 39 ATSE=AT & TerT= § YHT9M hit arerg 7 o (30) &=t i
Fater & HIae, 36 ATAHIH AT &7 20D HF IT-GTT (1) F AT, ST 32T H (1T Ih 17 6 ATATZIT
T START 9T AT T FT T g

3089 GI1/2026 (1)
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T UHT AT Herw ITEehTel, SreIiq Trored Hed AT, Freqe, Tai marast S &1 fofad =7 #
TEQT T STTORT qAT I AT 6 LT T T § {Teond o7 IO TeHq TTEHTLT, AT Tored §2e

STErRTY, FIeqe, TAT TRTAT ST, ST el aTeT T<h i AT ®F & STTAT FIAT TTFEHT 6 HIeTH
q GFATE FT ATEL T&E HAT T Tt THT A=y w7 a9 F TATq o7 G ATeReo & forw gae
TTTErRTEY ZTRT Sraedeh qaeft ST areft foreft ot srfafiss stf=r 3 S, smeer gy Ul s 1 ehaa
AT AT A HT ThdT g

I ATAHTH AT ger 20(D) T IT-eT=T (i) o AT ST ST g TerH VTS FIT AT 74T e AT
Areer AW grm

TH ATAGAAT & AAd o ATl A 00 A TS0 U 777 fGaor Iuasy & 997 T5gs Ay 989
TSR o STYh HATAT § IAHT AAATHA FL Thel &

A

srfagor & At F1 fRawr: sy g s & @i M o § fRegdig dea F Reeaiq 1w oo
ANTeR] HSW ah A H ITH # STl ATy €Mt & 7eq fh. A1, 559/8-10 9X GHUR §&AT 384 &

I I g8 IR A &7 f[Him)
@ ¢ ¢
Loy | TR E | afirrm & EEELRELN
®. . | WSAHR AW | A HFTAW | TETEAT | e AR | (geprdr gy SOAN A EEY
qeqr .
W TFATH )
TS |
1 BEEEI BEEEIG 394 0.22 0.0890328 T (P) LELD
RELEIN KPR
2 IEEECIE 395 0.40 0.1618778 G el
Fafa
3 BEEEIE BEEECI 396 1.71 0.6920275 Tt Ffo qfw
4 BEEEI BEEEIG 398 0.225 0.0910563 T (P) LELD
5 BEEEIE eaarq | 403/1A 0.08 0.0323756 T (P) TS TTAT
6 feaa eadl 403/1B
SRR B 0.68 0.2751922 kil T
7 Aegdrg Megarg | 403/1B Gl T g
8 BEEEIE fear | 403/2 0.40 0.1618778 Tt Fio g
9 BEEEIE eaarq | 404/1 0.04 0.0161878 T (P) Yo T
10 BEEEIE fearg | 404/2 0.335 0.1355726 T (P) LEED
11 BEEEIR BEEEIG 405 0.455 0.184136 T (P) LELD
12 BEEEIE BEECIE 737 0.36 0.14569 T (P) TS T
13 BEEEIE fAeaarq | 898/1 0.12 0.0485633 Tt o qf
14 BEEEIE fesarq | 898/3 0.145 0.0586807 T Fio o
15 BEEEI eearq | 898/3 0.07 0.0283286 T Fo




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

16 AT FTIONEH | 554 0.005 | 0.0020234282 Tt -

£
E

17 TR TR | 555 0.008 | 0.0032374851

18 IR TEOREH 556 0.001 0.0003046856 et N

2.1262645989

Total 5.254 4

[®T. €. RSP/Gazette/20A/LC.No.384/BZA-VSKP/BZA]
A T, |5 / T / Aegadr

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION

Secunderabad, the 29th April, 2026

S.0. 2190E).—In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which has given in the schedule annexed hereto, is required for the
execution of The Special Railway Project namely, “Construction of Road Over Bridge in Lieu of Level Crossing (LC)
No. 384 at Km.559/8-10 in between Nidadavolu - Chagallu stations” in Nidadavolu Village of Nidadavolu Mandal and
Brahmanagudem Village of Chagallu Mandal in East Godavari District in the State of Andhra Pradesh, hereby declares

its intension to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of
this notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose

under sub-section (1) of Section 20D of the said Act.

Every such objection, shall be made to the Competent Authority, namely, Revenue Divisional Officer, Kovvur,
East Godavari District in writing and shall be set out the grounds there of and the Competent Authority Revenue
Divisional Officer, Kovvur, East Godavari District shall give the objector an opportunity of being heard, either in person
or by legal practitioner and may. After hearing all such objections and after making such further enquiry, if any as the

Competent Authority for Land Acquisition (CALA) thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority for Land Acquisition under sub section (ii) of section 20(D) of

the said act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected

by the interested person at the aforesaid office of the Competent Authority (CALA).
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SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge in Lieu of Level Crossing (LC) No. 384
at Km.559/8-10 in between Nidadavolu - Chagallu stations in Nidadavolu Village of Nidadavolu Mandal and
Brahmanagudem Village of Chagallu Mandal in East Godavari District in the State of Andhra Pradesh

Proposed Proposed
. . TYPE of
Name of the Name of the Extent in Extent in NATURE of
S.No ] LPM No LAND
Mandal Village LA in LA in ENJOYMENT
(Govt or Pvt)
Acres Hectares
1 Nidadavolu Nidadavolu 394 0.22 0.0890328 Poramboke(P) ROAD
PETROLBUNK
. . &
2 Nidadavolu Nidadavolu 395 0.40 0.1618778 DRY
AGRICULTURE
LAND
. . AGRICULTURE
3 Nidadavolu Nidadavolu 396 1.71 0.6920275 DRY
LAND
4 Nidadavolu Nidadavolu 398 0.225 0.0910563 Poramboke(P) ROAD
RAILWAY
5 Nidadavolu Nidadavolu 403/1A 0.08 0.0323756 Poramboke(P)
PERMANENT
. . AGRICULTURE
6 Nidadavolu Nidadavolu 403/1B DRY
LAND
0.68 0.2751922
. . AGRICULTURE
7 Nidadavolu Nidadavolu 403/1B DRY
LAND
. . AGRICULTURE
8 Nidadavolu Nidadavolu 403/2 0.40 0.1618778 DRY
LAND
RAILWAY
9 Nidadavolu Nidadavolu 404/1 0.04 0.0161878 Poramboke(P)
PERMANENT
10 Nidadavolu Nidadavolu 404/2 0.335 0.1355726 Poramboke(P) ROAD
11 Nidadavolu Nidadavolu 405 0.455 0.184136 Poramboke(P) ROAD
RAILWAY
12 Nidadavolu Nidadavolu 737 0.36 0.14569 Poramboke(P)
PERMANENT
. . AGRICULTURE
13 Nidadavolu Nidadavolu 898/1 0.12 0.0485633 DRY
LAND
. . AGRICULTURE
14 Nidadavolu Nidadavolu 898/3 0.145 0.0586807 DRY
LAND
. . AGRICULTURE
15 Nidadavolu Nidadavolu 898/3 0.07 0.0283286 DRY

LAND
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Chagallu Brahmanagudem 554 0.005 0.0020234282 DRY AGRIIZi(I)JII\j:l"URE

Chagallu Brahmanagudem 555 0.008 0.0032374851 DRY AGRICULTURE

Chagallu Brahmanagudem 556 0.001 0.00040468564 DRY AGRICULTURE
Total 5.254 2.12626459894

[F. No. RSP/Gazette/20A/LC.No.384/BZA-VSKP/BZA]
MANOJ KUMAR, CE/C/RSP
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